In The Central Adxnlnxstratxve Tribunal

. Jaipur Bench, J alpur'
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Date of Order MA 50@/9 4 Orders
(QA 52/94) ;
24,1,95 | Mr. Menish Bhandari . GCounsel for ths applicant

Mr, U.ﬂ; Sharma = QCounsel for respundent no, 1

- Non2 present on b2half of respondent no, 2

The\averments of the applicant are ihai he
has filed an original application fo challenge the
action of the guspondents in as much as the applicant
though has been kapt on the panal of 3°19f}“d ?.ndldatea
to I.A.S, Cadrﬂ,f‘ét'th= pacement has natZ;;rroctly
done by the reSPonﬂnnts duz to th2 reason that they chled
to assess th2 past record of the applicent in a correct mere
manner and as per the instructions issued by the Central
Governmant from time to time, It is also stated that the
feSpondents have clubbed two categories by not assessing
the position of other candidates in a rightful mannei.
The two categorizs which hav? bezn clubbed a&re 'Yery GOQ&'
and 'Good!?, Now to verify this Fosition and to assess vha
position of the applicent viﬁtgixfz others, it is
necessary that the2 complets record of the selectior
proceedings including the Annual Perfonmance Appraisal

Reportibe requisionad,

2. In the circumstances w2 accept this MA and direct
the respondents to produce the ACR dossiers of the
g‘andi&atas whose names have been included in the panel

#s also the minutes of the select committee for perusal

of the Tribunal on the date fixed in the OA on 18.4,95,

3. The MA g is disposed of accordiﬁgly.
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